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Date of Decisiocn 4, 2, 1992
Ananta Kumar Panda Applicant
Versus
Union of India & Others Respondents
For the applicant M/s.Devanand Mishra,

Deepak Mishra,

R eN oNaik, A ODeO'
BeS eTripathy &

P JPanda, Advocates

For the respondents Mr.A.KdMishra,Standi
Counsel (Central Govt.

HON'BLE MR . K.P +.ACHARYA, VICE-CHAIRMAN
AND
HON' BLE MISS .USHA SAVARA,MEMBER (ADMINISTRATIVE)

1. Whether the reporters of local newspapers may be
allowed to see the judgment ? Yes

2. To be referred to reporters or not 2 Ay°

3. Whether Their Lordships wish to see the fair copy
of the judgment 2 Yes
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MR oK oP «ACHARYA,VICE-CHAIRMAN, In this case we have heard Mr.R .N.Naik,

JUDGMENT

learned counsel for the petitioner and Mr.A.KMMishra, learned
Standing Counsel. Grievance of the petitioner relétes to
aon-consideration of his case for appoinemtnt to the post of

Ed B Mo, in Dakhiradas Branch Office. Admittedly the case

-of the petitioner was not considered(even though he had applied)

due to nonssubmissioh OFf. income certificate. However, learned
counsel for the petitiomer submits that this inadvertant mistake
should be condoned, Burther he submitted that the selection
process has not yet been completed. Hence we direct that the
matter be re-cpemed and the case of all the candidates
including that of the petitioner be reconsidered, if the

petitioner files his income certificate before the competent

authority within three weeks from to-day, failing which the

case of the petitioner shall not be considered. The competent
authority would then pass necessary orders according to law
selecting the suitabu;_;m- =7 "7 - candidate. Thus the
application ié accordingly disposed of leaving the  parties

to bear their respective cost,
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